LIR No. 3873/16
Foujdar Prasad vs Ashoka Industries

26.08.2020

Present: None for the workman.

Sh. Santosh Singh, AR for the management.

The matter was earlier fixed for 24 .04.2020 for talk of

settlement, but, the matter could not be taken up on that day in view of

spreading of covid-19.
the

Today, no one has appeared on behalf of

workman through video conference

Accordingly, the matter stands adjourned for the date

already fixed i.e. 27.10.2020 for talk of settlement, failing which for
evidence of the management.

Ahimad of this court is directed to send the cop

this order to the concerned official of District C u.[% Rouse Avenue Court
oading on the offi ial website of Delhi District

y of

Complex, New Delhi for upl

Court.
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LI No. G423/16
Raj Kishor va Krishna Steel

26.08.2020

Present: Workman with Mohd. Nadeem, proxy AR for the
workman.

Sh. Vivek Chauhan, AR for the management.

The matter was fixed for 24.04.2020 for awaiting the
was referred to the mediation

result of the mediation, as, the matter
The matter could

centre. No report of the mediation has been received.
ken up 24.04.2020, in view of spreading of covid-19.

Today, workman has appeared through video
R, Mohd. Nadeem and told that only AR of
he did not settle

not be ta

conference along with proxy A
the management had appeared in the mediation, but,

the matter.
the matter stands adjourned  for

Accordingly,
Workman is directed o file

evidence of the workman on 04.05.2021.
the affidavits of the witnesses in the court one week prior to the next

date of hearing and supply advance copies thereof to the management

or its AR in similar manner.

Ahlmad of this court is directed to send the copy of

er to the concerned official of District CoUﬁ;Rouse Avenue Court

this ord
Complex, New Delhi for uploading on the officia W site of Delhi District
Court. /k’ é//g

(PAWAY KUMA MATITO)
PRESIDING lll?/l-‘il‘.lill:llf\ll(ll'll COURT-IX
ROUSE AYENUE COURTS,NEW DELHI
26.08.2020



LIR No. 249/17
Ramo vs Guru Govind Singh Hospital

26.08.2020

Present: None for the workwoman.

Sh. Abhishek Kumar, AR for the management no.2
None for managements no. 1 and 3.

The matter was earlier fixed for 24.04.2020 for filing
of written statements by management no.1 and 2 and also for service of

the management no.3, but, the matter could not be taken up on that day
in view of spreading of covid-19.

Notice issued to the management no.3 is not
received back.

Workwoman is directed to file e.mail address, mobile
phone number of the management no.3 and complete set of documents

within 10 days from today and on filing of the same, the notices are also

ordered to be issued to the management no.3 through whatsapp and
email, which are returnable on 17.12.2020.

The Ld. AR for the management no.2 has submitted
that the management no.2 does not want to file any written statement to

the amended claim and the written statement filed earlier by the

management no.2 may be treated as written statement to the amended
claim of the claimant.

Accordingly, the written statement filed earlier by the
management no.2 is treated as written statement to the amended claim.

Contd....2



———
e

2-

Since, today, no one has appeared on behalf of the
management no.1, so, in the interest of justice, last and final opportunity

is granted to the management no.1 to file the written statement.

Matter stands adjourned for service of management no.3 and also for

filing of written statement by management no.1 on 17.12.2020.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official websjte of Delhi District

Court.

(PAWAN KUMAR YIATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
26.08.2020



LIk No. 231/17
Vidya Devi ve Gura Govind Singh Heospital

26.08.2020

Present: None for the workwoman.

Sh. Abhishek Kumar, AR for the management no.2

None for managements no. 1 and 3.

The matter was earlier fixed for 24.04.2020 for filing

of written statements by management no.1 and 2 and also for service of
the management no.3, but, the matter could not be taken up on that day

in view of spreading of covid-19.
Notice issued to the management no.3 is not

received back.
Workwoman is directed to file e.mail address, mobile

phone number of the management no.3 and complete set of documents

within 10 days from teday and on filing of the same, the notices are also
ordered to be issued to the management no.3 through whatsapp and

email, which are returnable on 17.12.2020.
The Ld. AR for the management no.2 has submitted

that the management no.2 does not want to file any written statement to
the amended claim and the written statement filed earlier by the
management no.2 may be treated as written statement to the amended

claim of the claimant.
Accordingly, the the written statement filed earlier by

the management no.2 is treated as written statement to the amended

claim.
Contd....2



-2-

Since, today, no one has appeared on behalf of the

management no.1, so, in the interest of justice, last and final opportunity

is granted to the management no.1 to file the written statement.

Matter stands adjourned for service of management

no.3 and also for filing of written statement by management no.1 on

17.12.2020.

Ahlmad of this court is directed to send the copy of
Rouse Avenue Court
ite of Delhi District

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
- 26.08.2020

r to the concerned official of District Cou

this orde
Ii we

Complex, New Delhi for uploading on the officia

Court.



LIR No. 1070/17

Ramesh vs Staywadi Roja Harisheband Hospital and ors.

26.08.2020

Present; None for the workman.

Management no.1 already exparte

None for management no.2.

The matter was earlier fixed for 24.04.2020 for filing
of fresh address of the Mmanagement no.2 and it's service and also for

filing the receipt of the cost, Imposed on the workman, as earlier the
proxy AR of the workman had tried to mislead the court, but, the matter
could not be taken up on that day in view of spreading of covid-19.

The workman has failed to file fresh address of the
management no.2 and receipt of the cost, SO,

the notice to the
management no.2 could not be issued.

Today, no one has appeared on behalf of any of the
parties through video conference

In the interest of justice, last and final opportunity is
granted to the workman to file the fresh address e.mail address, mobile

phone number of the management no.2 along with the receipt of the cost
and complete set of documents within 10 days from today and on filing

of the same, the notices are ordered to be issued to the management
no.2, which are returnable on 18.12.2020.

Ahlmad of this court is directed to send the copy of
contd...2

= iy



(PAWAN K UMAR MATTO }
PRESIDING ﬂl*‘l*‘"'lill:l.x‘llllll'll COURT-IX
ROUSE AVENLVE COURTS. NEW DELHI

26.08.2020



LIR No. 1470/19
Mohender Pal va M/s Solvies Security

26.08.2020

Present: None for the workman.

The matter was earlier fixed for 24.04.2020 for

affixation of photograph on the statement of claim and also for
consideration on the statement of claim, but, the matter could not be

taken up on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of the

workman through video conference

Accordingly, the matter stands adjourned for the

same purpose on 25.09.2020.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District

Court.

(l‘ﬂ\\\’f\’\” KUMAR \l :\Tl‘ﬂl
PRESIDING OFFICER:LABOUR COU MT-1X
ROUSE AVENUE COURTS,NEW DELHI
26.08.2020



LIR No. 2699/19
Sandeep Kumar Verma vy Art N Glass Ine.

26.08.2020

Present: None for the workman.

Sh. Kunal Kukreja, AR for the management

(Enrl. no. D-2154/11, ph. no. 9871236226)

The matter was earlier fixed for 26.05.2020 for the
service of the management, but, the matter could not be taken up on that
day in view of spreading of covid-19,

The notice issued to the management is received
back with the report served. Sh. Kunal Kukreja has appeared through

video conference on behalf of the management and submitted that his
presence may be marked on behalf of the management.

He is requested to send letter of authority or memo of
appearance on the email address of this court, today itself.

He has also submitted that the photocopies of some
of the documents, received by the mangement, are not legible, so, the
phone number of the workman, available on record, has been told to the
Id. AR for the management, so that, he may contact with the workman to

get the legible copies of the documents, relied upon by the workman, as
today, no one has appeared on behalf of the workman through videc

conference.

Accordingly, the matter stands adjourned for filing of
the written statement by the management on 13.10.2020.

Ahlmad of this court is directed to send the copy of

contd.

-t
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this order to the concerned official of District Court, Rouse Avenue

Court Complex, New Delhi for uploading on the official website of Delhi
District Court.

-

T
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477 //f/ﬂ(

(PAWAN KUMAR MATTO)
FRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELMNI
26.08.2020



None for the workmap,

(Enrl. no, p.
. D 2154!11. ph. no, 98?1236226)

The Matter wag earlier fixeq

M agement, byt, the Matter coylg
lew of Spreading of covid-19

for 26.05.2020 for the
not be taken up on that

He is requested to seng letter of authority or memo of
appearance on the email address of this court, today itself

He has also submitted that the photacopies of some
of the documents, received by the mangement, are not legible, so, the
phone number of the workman, available on record, has been told to the
Id. AR for the management, so that, he may contact with the workman to
get the legible copies of the documents, relied upon by the workman, as
today, no one has appeared on behalf of the workman through video

conference.

Accordingly, the matter stands adjourned for filing of
the written statement by the management on 13.10.2020.

Ahlmad of this court is directed to send the copy of
contd....2
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this order to the concerned official of District Court, Rouse Avenue

Court Complex, New Delhi for uploading on the official website of Delhi
District Court.

-

T

[ A

477 //f/ﬂ(

(PAWAN KUMAR MATTO)
FRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELMNI
26.08.2020



LIR No. 3233/19
Om Prakash vs M/s Dhingra Honda and Ors.

26.08.2020
Present: None for the workman.

The matter was earlier fixed for 23.07.2020 for

service of the court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.
Ahlmad has reported that in view of the lockdown, the
notices could not be issued to the workman.

Accordingly, fresh court notices are ordered to be
issued to the workman on his mobile phone number also, as mentioned

in the reference through whatsapp, which is returnable on 24.11.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District

Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,.NEW DELMI
v 26.08.2020



LIR No. 3236/19
Ramesh Kamar Sharma vs M/s Dhingra Honda & Ors

26.08.2020
Present: None for the workman.

The matter was earlier fixed for 23.07.2020 for
service of the court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.
Ahlmad has reported that in view of the lockdown, the
notices could not be issued to the workman.

Accordingly, fresh court notices are ordered to be
issued to the workman on his mobile phone number also, as mentioned

in the reference through whatsapp, which is returnable on 24.11.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the ofﬁcialf:w site of Delhi District

Court.

(PAW] MAR MATTO)

PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS,NEW DELHI
26.08.2020



LIR No. 3237/19
Romayan Singh vs M

26.08.2020

Present:

/s Dhingra Honda & Ors

None for the workman.

The matter was earlier fixed for 23.07.2020 for

service of the court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

Ahlmad has reported that in view of the lockdown, the

notices could not be issued to the workman.
Accordingly, fresh court notices are ordered to be

issued to the workman on his mobile phone number also, as mentioned

in the reference through whatsapp, which is returnable on 24.11.2020.

Ahlmad of this court is directed to send the copy of
concerned official of District Court, Rouse Avenue Court

this order to the
for uploading on the official websfte of Delhi District

Complex, New Delhi
Court.

P

(PAWAN KI'! !

PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS.NEW DELHI
26.08.2020



LIRR No. 3238/19
Permeshwar Rai v M

26.08.2020
Present: None for the workman.

/s Dhingra londa & Ors

23.07.2020 for
d not be

The matter was earlier fixed for
service of the court notices to the workman, but, the matter coul
taken up on that day in view of spreading of covid-19.

Ahlmad has reported that in view of the lockdown, the

notices could not be issued to the workman.

Accordingly, fresh court notices are ordered to be

issued to the workman on his mobile phone number also, as mentioned

in the reference through whatsapp, which is returnable on 24.11.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rause Avenue Court

Complex, New Delhi for uploading on the official webﬁi’te of Delhi District
Court. B

(PAWAN KUMAR MATTO)

PRESIDING OFFICER:LAROUR COURT-1X

ROUSE AVENUE COURTS.NEW DELHI
26.08.2020



LIR No. 3239/19
Prahalad Singh vs M/s Dhingra londa & Ors

26.08.2020
Present: None for the workman.

The matter was earlier fixed for 23.07.2020 for
service of the court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

Ahlmad has reported that in view of the lockdown, the

notices could not be issued to the workman.

Accordingly, fresh court notices are ordered to be
issued to the workman on his mobile phone number also, as mentioned

in the reference through whatsapp, which is returnable on 24.11.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official weﬁgﬁ;\of Delhi District

Court.

(PAWAN MATTO)
PRESIDING OFFICER:LAROUR COURT-IX
ROUSE AVENUE COURTS,.NEW DELHI
26.08.2020



LIR No. 3240/19
Dilip Pandey ve M/s Dhingra Honda & Ors

26.08.2020

Present: None for the workman,

The matter was earlier fixed for 23.07.2020 for
service of the court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-18.

Ahlmad has reported that in view of the lockdown, the

notices could not be issued to the workman.

Accordingly, fresh court notices are ordered to be
issued to the workman on his mobile phone number also, as mentioned

in the reference through whatsapp, which is returnable on 24.11.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, R9n<59 Avenue Court
Complex, New Delhi for uploading on the official websijte of Delhi District

|
Court.

(PAWANKUMAR MATTO)

PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUVE COURTS,NEW DELI
26.08.2020



LIR No. 3241/19

Dinesh Kumar vs M/s Dhingra Honda & Ors
26.08.2020

Present: None for the workman.

The matter was earlier fixed for 23.07.2020 for

service of the court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

Ahimad has reported that in view of the lockdown, the

notices could not be issued to the workman.

notices are ordered to be

Accordingly, fresh court
ntioned

one number also, as me

issued to the workman On his mobile ph
turnable on 24.11 .2020.

reference through whatsapp. which is re

Ahlmad of this court iS directed to send the cOpy of

d official of District Court, Rouse Avenue Court
District

in the

this order to the concerne

Complex, New Delhi for u
Court.

ploading on the official wébsi/t;a of Delhi

(PAWAN KUMAR MATTO)

PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS,NEW DELNI
26.08.2020



LIR Neo. 3242/19
Karmraj vs M/s Dhingra Honda & Ors
26.08.2020

Present: None for the workman.

The matter was earlier fixed for 23.07.2020 for
service of the court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

Ahlmad has reported that in view of the lockdown, the
notices could not be issued to the workman.

Accordingly, fresh court notices are ordered to be

issued to the workman on his mobile phone number also, as mentioned

in the reference through whatsapp, which is returnable on 24.11 .2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official wepsita of Delhi District
Court. | +

(PAWAN KEMAT ATTO)

PRESIDING OFFICER:LABOUR COURT-1X

ROUSE AVENUE COURTS.NEW DELII
26.08.2020



LIR No. 3243/19
Gagon Kumar va M/s Dhingra llonda & Ors
26.08.2020

Present: None for the workman.

The matter was earlier fixed for 23.07.2020 for
service of the court notices to the workman, but, the matter could not be
taken up on that day in view of spreading of covid-19.

Ahlmad has reported that in view of the lockdown, the
notices could not be issued to the workman.

Accordingly, fresh court notices are ordered to be
issued to the workman on his mobile phone number also, as mentioned
in the reference through whatsapp, which is returnable on 24.11.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official website of Delhi District
Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
26.08.2020



LIR No. 3244/19
Naori Lal va M /s Dhingra Honda & Ors
26.08.2020

Present: None for the workman.

The matter was earlier fixed for 23.07.2020 for
service of the court notices to the workman, but, the matter could not be
taken up on that day in view of spreading of covid-19.

Ahlmad has reported that in view of the lockdown, the
notices could not be issued to the workman.

Accordingly, fresh court notices are ordered 1o be

issued to the workman on his mobile phone number also, as mentioned

in the reference through whatsapp, which is returnable on 24.11.2020.

Ahimad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official web i fe of Delhi District
Court. -

s

(PAWXN-KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-1X
ROUSE AVENUVE COURTS.NEW DELHI
26.08.2020




lSJCA No. 964/20
urender Singh vs Ridhi .
Technologies Pvi Lt .ll. 1i Constructions and Kla Construetions

26.08.2020
Present; None for the workman.
None for the management.

The matter was earlier fixed for 26.05.2020 for the

service of the management, but, the matter could not be taken up on
that day in view of spreading of covid-19.

Notices issued to the management are not received

back.

Today, no one has appeared on behalf of any of the

parties through video conference.
is directed to file email

Accordingly, workman
plete set of

ss, mobile phone number of the management and com
documents within 10 days from today and on filing of the same, the
notices are also ordered to be issued to the management through email
n 18.12.2020.

addre

and whatsapps, which are returnable o
Ahlmad of this court is directed to send the copy of
d official of District Court, Rouse Avenue Court

this order to the concerne
ploading on the official website of Delhi District

Complex, New Delhi for u

Court. _ . | /
(I

(PAWAN KUMAR MATTO)
PRESIDING OFF1ICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
26.08.2020



;lll No. $049 /17
arvez Alam vs The BSES Yomuna Power Lid

26.08.2020

Present; None for the parties.

The matter was earlier fixed for 26.05.2020 for
evidence of the workman, but, the matter could not be taken up on that

day in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the
parties through video conference

Earlier, it was told to the court that a connected

matter between the same parties is pending in the court of Sh. Atul
Kumar Garg, Id. POLC, Rouse Avenue Gourt, New Delhi and workman
would get the present matter tranfer in the said court,but, no such any

transfer order has been received.

Accordingly, the matter stands adjourned for
evidence of the workman on 03.05.2021. Workman is directed to file
the affidavits of the witnesses in the court one week prior to the next

date of hearing and supply advance copies thereof to the managements
or their ARs in similar manner.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rpuse Avenue Court

Complex, New Delhi for uploading on the official wejt#s}_iie. f Delhi District
Court. s

(PAWAN KUMAR MATTO)
PRESIDING OFFCER:LAROUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
26.03.2020



LIR No. 3030/17

Vije i
jender Singh vy The BSES Y
2600 20 Y Xamuna Power Lid,

Present:
: None for the parties.

The '
vidonce of the matter was earlier fixed for 26.05.2020 for
oo workman, but, the matter could not be taken up on that
ay in view of spreading of covid-19.

| Today, no one has appeared on behalf of any of the
parties through video conference

Earlier, it was told to the court that a connected
matter between the same parties is pending in the court of Sh. Atul
Kumar Garg, Id. POLC, Rouse Avenue Court, New Delhi and workman
would get the present matter tranfer in the said court,but, no such any

transfer order has been received.

Accordingly, the matter stands adjourned  for
evidence of the workman on 05.03.2021. Workman is directed to file
the affidavits of the witnesses in the court one week prior 1o the next

date of hearing and supply advance copies thereof t0 the managements

or their ARs in similar manner.

Ahimad of this court is directed to send the copy of
this order to the concerned official of District Court, Rgusg Avenue Court

Complex, New Delni for uploading on the official websité of Delni District

Court.

AR MATTO)
IR:LABOUR COURT-1IX
'E COURTS,NEW DELHE
26.08.2020

PRESIDING OFF1
ROVUSE AVEN



LIR No. 3116/19

26.08.2020
Present:

Sanjee
jeev Kumar vs The BSES Yamuna P
ower Lid.

None for the parties.

dorce o The matter was earlier fixed for 26.05.2020 for
. :‘e of the workman, but, the matter could not be taken up on that
day in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the
parties through video conference

Earlier, it was told to the court that a connected
matter between the same parties is pending In the court of Sh. Atul

Kumar Garg, Id. POLC, Rouse Avenue Court, New Delhi and workman

would get the present matter tranfer in the said court,but, no such any
transfer order has been received.

Accordingly, the matter stands adjourned for
evidence of the workman on 05.05.2021. Workman is directed to file

the affidavits of the witnesses in the court one week prior to the next

date of hearing and supply advance copies thereof to the managements
or their ARs in similar manner.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rﬂus@ Avenue Court

Complex, New Delhi for uploading on the official wgb’;}t_é o Delhi District
Court. ' '

(PAWAN K

PRESIDING OFFICER:LABOUR COURT-1X

ROUSE AVENUE COURTS,NEW DELHI
26.08.2020



LIR No. 3121/)7
Nahar vs The 1

26.08.2020
Present;

SES Yomuna Power Lid

None for the parties.

The '
o of o o matter was earlier fixed for 26.05.2020 for
oeene orkman, but, the matter could not be taken up on that
ay in view of spreading of covid-19.

| Today, no one has appeared on behalf of any of the
parties through video conference

Earlier, it was told to the court that a connected
matter between the same parties is pending in the court of Sh. Atul
Kumar Garg, |d. POLC, Rouse Avenue Court, New Delhi and workman
would get the present matter tranfer in the said court,but, no such any

transfer order has been received.

Accordingly, the matter stands adjourned for
evidence of the workman on 05.05.2021. Workman is directed to file
the affidavits of the witnesses in the court one week prior to the next

date of hearing and supply advance copies thereof 10 the managements

or their ARSs in similar manner.

Ahlmad of this court is directed tq_g_\end the copy of

this order to the concerned official of District Court, Rous:e Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District

Court. 7@
S ~—

—

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHL
26.08.2020



L-lll Neo. 3] 26/17
Jitemdry Singh v, The BSES Ya
Mmuna P

ower Lid,
26.08.2020
Present:
ent: None for the parties,
donce o The matter was earlier fixed for 26.05.2020 for
o of the workman, but, the matter could not e taken up on that

In view of Spreading of covid-19,

Today, no one has appeared on behalf of any of the
parties through video conference

Earlier, it was told to the court that a connected
matter between the same parties is pending in the court of Sh. Atul
Kumar Garg, Id. POLC, Rouse Avenue Court, New Delhi and workman
would get the present matter tranfer in the said court,but, no such any
transfer order has been received.

Accordingly, the matter stands adjourned for
evidence of the workman on 035.03.2021. Workman is directed to file
the affidavits of the witnesses in the court one week prior to the next
date of hearing and supply advance copies thereof to the managements
or their ARs in similar manner.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court "Rouse Avenue Court

Complex, New Delhi for uploading on the official }VﬁbSllE of Delhi District

- (IPAWA Q(WM

MAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENVE COURTS.NEW DELII
26.08.2020



LIR Ng.

Awmit Wagpro /17

histh v
26.08.2020 8 The BSES Yamuna Power Ltd

Present:
None for the parties.

T

ekirrEL g he matter was earlier fixed for 26.05.2020 for

day invi workman, but, the matter could not be taken up on that
lew of spreading of covid-19.

. Today, no one has appeared on behalf of any of the
parties through video conference

Earlier, it was told to the court that a connected
matter between the same parties is pending in the court of Sh. Atul
Kumar Garg, |d. POLC, Rouse Avenue Court, New Delhi and workman

would get the present matter tranfer in the said court,but, no such any

transfer order has been received.

Accordingly, the matter stands adjourned for
evidence of the workman oOn 05.05.2021. Workman is directed to file
the affidavits of the witnesses in the court one week prior to the next

date of hearing and supply advance copies thereof to the managements
or their ARs in similar manner.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rddse Avenue Court

Complex, New Delhi for uploading on the official wfbéite of Delhi District

Court.

- !

(PAWAN TMAR MATTO)

PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS.NEW DELML
26.08.2020



LIR No. 6394/16

Santosh Kumar vs, M/s Superchemfeb Engg. Consultants Pvt, ¢4, & Anr,

26.08.2020

Present: None for the parties.

The matter wag carlier fixed for 23.07.2020 for evidence of the

workman. But the matter could not be taken up on that day, in view of

spreading of covid 19,
Today, no one has appeared on behalf of any of the parties
through video conference,

Accordingly, the matter stands adjourned for the evidence of

the workman on 06.05.2021. Workman is directed to file affidavits of the

witnesses in the court one week prior to the next date of hearing and supply
advance copies thereof to the managements or their ARs in similar manner.

Ahlmad is directed to send the copy |

concerned official of District Court, RADC for up
website of the District Court.

lﬁoadi g on the official

(PAWAN KUMAR MATTO)
Presidirig Officer Labour Court-IX

se Avenue Courts/New Delhj _
26.08.2020



LIR No. 1672/16
Jeewan Singh Rawat vs. Niharika Printing Press

26.08.2020

Present: Sh. Ashraf Khan, AR for the workman with workman through
video conference.
None for the management.

The matter was earlier fixed for 26.05.2020 for evidence of the
workman. But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of the management

through video conference.

Accordingly, the matter stands adjourned for the evidence of
the workman on 07.05.2021. Workman is directed to file affidavits of the
witnesses in the court one week prior to the next date of hearing and supply
advance copies thereof to the management or it’s AR in similar manner.

Ahlmad is directed to send the copy ¢f thiy order to the

concerned official of District Court, RADC for uplo;ﬁdi

on the official

website of the District Court.

(PAWAN MAR MA] O)
{Ticer Labour Court-1X

Rouse Avenue Courts/New Delhi
26.08.2020



LIR No. 3716/16
Ram Lal vs. M/s Jaina Enterprises

26.08.2020
Sh. Ashraf Khan, AR for LRs of the workman through video

conference.
None for the management.

The matter was earlier fixed for 26.05.2020 for evidence of the

Present:

LRs of the workman. But the matter could not be taken up on that day, in

view of spreading of covid 19.
Today, no one has appeared on behalf of the management

through video conference.
Accordingly, the matter stands adjourned for the evidence of

LRs of the workman on 07.05.2021. LRs of workman is directed to file
affidavits of the witnesses in the court one week prior to the next date of

hearing and supply advance copies thereof to the management or it’s AR in

similar manner.
Ahlmad is directed to send the copy

concerned official of District Court, RADC for uploading on the official

is order to the

website of the District Court.

(PAWAN
Presiding
Rouse

enue Courts/New Delhi
26.08.2020



LIR No. 8265/16
Srikant vs. M/s Chills Restaurant

26.08.2020

Present: None for the workman.
Sh. Rajeev Kumar, AR for the management through video

conference.

The matter is fixed for today for the evidence of the workman.

Today, no one has appeared on behalf of the workman through

video conference.

Accordingly, the matter stands adjourned for the evidence of
the workman on 06.05.2021. Workman is directed to file affidavits of the
witnesses in the court one week prior to the next date of hearing and supply

advance copies thereof to the management or it’s AR in similar manner.
his order to the

Ahlmad is directed to send the copYy |

concerned official of District Court, RADC for uplgading on the official

website of the District Court.

Presiding @fficer Labour Court-IX
Rouse Avenue Courts/New Delhi
26.08.2020



LIR No. 8678/16
Arvind Kumar vs. M/s Jaipur Golden Hospital

26.08.2020

Present: None for the parties.

The matter was earlier fixed for 23.07.2020 for cross-

examination of the workman and for filing of receipt of the cost. But the

matter could not be taken up on that day, in view of spreading of covid 19
Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for cross-examination

of the workman and also for filing of the receipt of the cost on 10.05.2021.

It will be last and final opportunity for the workman to conclude his entire
evidence on the next date of hearing.

Ahlmad is directed to send the copy of thjs order to the
on the official

concerned official of District Court, RADC for uplogdi

website of the District Court.

(PAWAN
Presiding Officer Labour Court-IX

RouseAvenue Courts/New Delhi
26.08.2020



LIR No. 2585/17
Rakesh Kumar vs. M/s Amida Packaging Pvt. Ltd.

26.08.2020
Present: None for the parties.

The matter was earlier fixed for 26.05.2020 for evidence of the
workman. But the matter could not be taken up on that day, in view of
spreading of covid 19.

Today, no one has appeared on behalf of any of the parties
through video conference.

Accordingly, the matter stands adjourned for the evidence of
the workman on 07.05.2021. Workman is directed to file affidavits of the
witnesses in the court one week prior to the next date of hearing and supply
advance copies thereof to the management or it’s AR in similar manner.

Ahlmad is directed to send the copy (of this order to the

concerned official of District Court, RADC for upl yading on the official

website of the District Court.

(PAWAN KUMAR MATA0)
Presiding Officer Labour Court-1X
Rousg’Avenue Courts/New Delhi
26.08.2020



LIR No. 813/18
Sanjay Kumar vs. M/s Indraprastha Automobiles Pvt. Ltd.

26.08.2020

Present: None for the workman.
Sh. AK. Jha, AR for the management through video
conference,

The matter was earlier fixed for 24.04.2020 for evidence of the
workman. But the matter could not be taken up on that day, in view of
spreading of covid 19.

Today, no one has appeared on behalf of the workman through

video conference.

Accordingly, the matter stands adjourned for the evidence of
the workman on 10.05.2021. Workman is directed to file affidavits of the
witnesses in the court one week prior to the next date of hearing and supply
advance copies thereof to the management or it’s AR in similar manner.

Ahlmad is directed to send the copy 6Of this order to the

concerned official of District Court, RADC for uploadipg on the official
website of the District Court.

(PAWAN
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi

26.08.2020



LIR No. 1472/19
Bharat Pal vs. M/s Solvics Security

26.08.2020

Present: None for the workman.
Management is already exparte.

The matter was earlier fixed for 23.07.2020 for exparte
evidence of the workman. But the matter could not be taken up on that day,

in view of spreading of covid 19,

Today, no one has appeared on behalf of the workman through

video conference.

Accordingly, the matter stands adjourned for exparte evidence

of the workman on 12.05.2021.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uploadirfg on the official

website of the District Court.

Rowée Avenue Courts/New Delhi
26.08.2020



LIR No. 1843/19
Vijay Kumar vs. M/s E.S.F. Security (Courier)

26.08.2020

Present: None for the workman.
Management is already exparte.

The matter is fixed for today for exparte evidence of the
workman.
Today, no one has appeared on behalf of the workman through
video conference.
Accordingly, the matter stands adjourned for exparte evidence
of the workman on 12.05.2021.
Ahlmad is directed to send the copy thys order to the
concerned official of District Court, RADC for uplqéxd' g on the official
website of the District Court.

PresidingOfficer Labour Court-I1X
Rous€ Avenue Courts/New Delhi
26.08.2020



LIR No. 1845/19
Hari Kishan vs. M/s E.S.F. Security (Courier)

26.08.2020
Present: None for the workman.

Management is already exparte.

The matter is fixed for today for exparte evidence of the
workman.

Today, no one has appeared on behalf of the workman through

video conference.
Accordingly, the matter stands adjourned for exparte evidence

of the workman on 12.05.2021.

Ahlmad is directed to send the copy of 1 s order to the

ncerned official of District Court, RADC for uploading on the official

co
website of the District Court.

Rowée Avenue Courts/New Delhi
26.08.2020



LID No. 16/16
Virender Pal vs. M/s Creation Points Rakesh Kakkar- Prop.

26.08.2020
Present:  None for the parties.

The matter was earlier fixed for 26.05.2020 for evidence of the
management. But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for the evidence of
the management on 26.03.2021. Management is directed to file affidavits of
the witnesses in the court one week prior to the next date of hearing and

supply advance copies thereof to the workman or his AR in similar manner.

Ahlmad is directed to send the copy c,f_tlﬁ) order to the
concerned official of District Court, RADC for uplo d)ﬂﬁ on the official

website of the District Court.

Presidipg Officer Labour Court-IX
Rouée Avenue Courts/New Delhi
26.08.2020



LID No. 218/16
Chandan Singh vs. M/s Rangoli Offset P Ltd.

26.08.2020
Present: None for the parties.

The matter was earlier fixed for 23.07.2020 for evidence of the
management. But the matter could not be taken up on that day, in view of
spreading of covid 19.

Today, no one has appeared on behalf of any of the parties
through video conference.

Accordingly, the matter stands adjourned for the evidence of
the management on 30.03.2021. Management is directed to file affidavits of
the witnesses in the court one week prior to the next date of hearing and
supply advance copies thereof to the workman or his AR in similar manner.

Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for upl o on the official

website of the District Court.

Presiding Officer Labour Court-IX
RouseAvenue Courts/New Delhi
26.08.2020



LIR No. 545/16
Pancham Lal vs. M/s Piyush Administration

Services Golden Sparrow Developers Priv.

26.08.2020

None for the workman,
None for the management No.1.
Management No.2 is already exparte.

Present:

The matter was earlier fixed for 24.04.2020 for evidence of the

management No.1. But the matter could not be taken up on that day, in view

of spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the evidence of

the management No.l on 08.04.2021. Management No.1 is directed to file

affidavits of the witnesses in the court one week prior to the next date of

hearing and supply advance copies thereof to the workman or his AR in

similar manner.

Ahlmad is directed to send the copy is order to the

concerned official of District Court, RADC for uploading on the official

website of the District Court,

(PAWANKUMAR MATTO)

Presiding’Officer Labour Court-IX

Rousé Avenue Courts/New Delhi
26.08.2020



LIR No. 547/16
Virender Kumar vs. M/s Piyush Administration

Services Golden Sparrow Developers Priv.

26.08.2020

None for the workman,
None for the management No.1,
Management No.2 is already exparte.

Present:

The matter was earlier fixed for 24.04.2020 for evidence of the

management No.1. But the matter could not be taken up on that day, in view

of spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the evidence of

the management No.1 on 08.04.2021. Management No.1 is directed to file
affidavits of the witnesses in the court one week prior to the next date of

hearing and supply advance copies thereof to the workman or his AR n

similar manner.

Ahlmad is directed to send the copy his order to the

concerned official of District Court, RADC for uplga hg on the official

website of the District Court.

(PAWA
Presiding Officer Labour Court-IX

Rouse Avenue Courts/New Delhi
26.08.2020



LIR No. 8360/16
Ashok Kumar vs. M/s Jaipur Golden Hospital

26.08.2020

Present: None for the parties.
The matter was earlier fixed for 23.07.2020 for evidence of the

management. But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the evidence of

the management on 12.04.2021. Management is directed to file affidavits of

the witnesses in the court one week prior to the next date of hearing and

supply advance copies thereof to the workman or his AR in similar manner.
is order to the

Ahlmad is directed to send the copy
concerned official of District Court, RADC for uplgagding on the official

website of the District Court.

(PAWAN
Presiding Officer Labour Court-IX

Rousg’Avenue Courts/New Delhi
26.08.2020



LIR No. 8374/16
Avdhesh Dubey vs. M/s Ganesh Industries

26.08.2020

Present: None for the parties.

The matter is fixed for today for the evidence of the

management.
Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the evidence of

the management on 09.04.2021. Management is directed to file affidavits of

the witnesses in the court one week prior to the next date of hearing and

supply advance copies thereof to the workman or his AR in similar manner.

Rouse’Avenue Courts/New Delhl
26.08.2020



TR P ey

LIR No. 8375/16
Dayaram Gaur vs. M/s Ganesh Industries

26.08.2020
Present: None for the parties.

The matter is fixed for today for the evidence of the

management.
Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for the evidence of
the management on 09.04.2021. Management is directed to file affidavits of
the witnesses in the court one week prior to the next date of hearing and

supply advance copies thereof to the workman or his AR in similar manner.

Ahlmad is directed to send the copy| of this order to the
concerned official of District Court, RADC for upioa ing on the official
N

website of the District Court.

(PAW! TO)

Presiding Officer Labour Court-1X

Rouse Avenue Courts/New Delhi
26.08.2020



LIR No. 8376/16
Hargun Yadav vs. M/s Ganesh Industries

26.08.2020
Present:  None for the parties.

The matter is fixed for today for the evidence of the

management.
Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the evidence of
the management on 09.04.2021. Management is directed to file affidavits of

the witnesses in the court one week prior to the next date of hearing and

supply advance copies thereof to the workman or his AR in similar manner.

Rouse Avenue Courts/New Delhl
26.08.2020



LIR No. 9793/16

Mewa Lal vs. M/s Shree Ram Cable Industries

26.08.2020

None for the workman.

Present:
None for the management.

The matter was earlier fixed for 74.04.2020 for hearing

arguments on the application filed by the workman.

be taken up on that day, in view of

But the matter could not

spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands

the workman on 19. 12.2020.

send the copy © ﬁﬁ}ls order to the
1 g on the official

adjourned for consideration on

the application filed by
Ahlmad is directed to

concerned official of District Court, RADC for uplqa

website of the District Court.

Presidi
Rouse Avenue Courtstew Delhi

26.08.2020



LIR No. 584/18
Brahm Pal vs. M/s United Paints through its Partner Naveen Sharma

26.08.2020

None for the workman.
None for the management.
(Management earlier exparte.)

Present:

The matter was earlier fixed for 26.05.2020 for filing reply and
the management vide which, the

consideration on the application filed by
er dated 23.10.2019, vide which

management has sought to set aside the ord

the management was proceeded exparte.

But the matter could not be taken up on that day, in view of

spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter

filing reply and consideration on the said application.
Ahlmad is directed to send the copy of

al of District Court, RADC for uplogggg_ on the official

stands adjourned for 22.12 2020 for
this order to the

concerned offici
website of the District Court.

(PAWAN KUMAR MATAO)

Pmdp@ Officer Labour Court-1X
Rouse Avenue Courts/New Delhi

26.08.2020



LIR No. 585/18
Ram Prakash vs. M/s United Paints through its Parter Naveen s
arma

26.08.2020

Present: None for the workman.

None for the management.

(Management earlier exparte.)

The matter was earlier fixed for 26.05.2020 for filing reply and
consideration on the application filed by the management vide which, the
management has sought to set aside the order dated 23.10.2019, vide which

the management was proceeded exparte.
But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for 22.12.2020 for

filing reply and consideration on the said application.

Ahlmad is directed to send the copy of this order to the
Mn the official

concerned official of District Court, RADC for uploadt

website of the District Court. AN [ 4

Presiding Officer Labour Coutt-IX
Rnuse%venue Courts/New Delhi

26.08.2020



LIR No. 3574/16
Manoj Kumar vs. M/s Orix Auto Infrastructure Services

26.08.2020

Present: Sh. Pankaj Arora, AR for the workman through video
conference.
Sh. Anurag Chaudhary, AR for the management through video
conference.

The matter is fixed for today for hearing further final
arguments.

But the Ld. AR for the workman seeks adjournment.

In view of the request made by the Ld. AR for the workman,

the matter stands adjourned for hearing further final arguments on

09.12.2020. .
Ahlmad is directed t0 send the copy bf this order to the

concerned official of District Court, RADC for uplé /d.}'ng on the official
I Ty

website of the District Court.

(PAWAN
Presiding Officer Labour Court-1X
Rousé Avenue Courts/New Delhi

26.08.2020



LIR No. 3575/16
Vijay Prakash vs. M/s Orix Auto Infrastructure Services

26.08.2020

Present: Qh. Pankaj Arora, AR for the workman through video
conference.
Sh. Anurag Chaudhary, AR for the management through video
conference.

The matter is fixed for today for hearing final arguments.
But the Ld. AR for the workman secks adjournment.
In view of the request made by the Ld. AR for the workman,

the matter stands adjourned for hearing final arguments on 09.12.2020.
of Yhis order 10 the

==

Ahlmad 1s directed to send the cop
concerned official of District Court, RADC for u#plo
T

ing on the official
e
website of the District Court. :

KUMAR \\'zf/ﬂ‘TO)
Presiding Officer Labou Court-1X
qée Avenue Courts/New Delhi
26.08.2020



LIR No. 4169/16
Vaidur vs. M/s Orix Auto Infrastructure Services

26.08.2020

Present: Sh. Pankaj Arora, AR for the workman through video
conference.
Sh. Anurag Chaudhary, AR for the management through video
conference.

The matter 1S fixed for today for hearing final arguments.
But the Ld. AR for the workman seeks adjournment.
In view of the request made by the Ld. AR for the workmarn,

the matter stands adjourned for hearing final arguments 0%22020.
Ahlmad 18 directed to send the copy of, t}/\i/s' order to the

concerned official of District Court, RADC for uploggifig-on the official

website of the District Court.



LIR No. 4172/16
Pradeep vs. M/s Orix Auto Infrastructure Services

26.08.2020

Present: Sh. Pankaj Arora, AR for the workman through video
conference.
Sh. Anurag Chaudhary, AR for the management through video
conference.

The matter is fixed for today for hearing final arguments.

But the Ld. AR for the workman seeks ad] ournment.

In view of the request made by the Ld. AR for the workman,
the matter stands adjourned for hearing final arguments on 09.12.2020.

Ahlmad 18 directed to send the copy r()f this order to the

concerned official of District Court, RADC for upjba fng on the official

website of the District Court.

Rouse Avenue Courts/New Delhi

Pres;c?)g Officer Labour Court-1X
26.08.2020



LIR No. 4637/16
Rajeev Kumar vs. M/s Orix Auto Infrastructure Services

26.08.2020

Present: Sh. Pankaj Arora, AR for the workman through video
conference.
Sh. Anurag Chaudhary, AR for the management through video
conference.

The matter is fixed for today for hearing final arguments.

But the Ld. AR for the workman seeks adjournment.

In view of the request made by the Ld. AR for the workman,
the matter stands adjourned for hearing final arguments on 09.12.2020.

Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for uplog'idig on the official

website of the District Court.

Presiding,
Rouse Avenue Courts/New Delhi
26.08.2020



LIR No. 4667/16
Ramesh Kumar vs. M/s Orix Auto Infrastructure Services

26.08.2020
Present: Sh. Pankaj
: j Arora, AR for th i
e e workman through video
Sh. Anurag Chaudhary, AR for the management through video
conference.

The matter is fixed for today for hearing final arguments.
But the Ld. AR for the workman seeks adjournment.
In view of the request made by the Ld. AR for the workman,
the matter stands adj ourned for hearing final arguments on 09.12.2020.

Ahlmad is directed to send the copy jjis order to the

concerned official of District Court, RADC for uploadipg on the official

website of the District Court.

(PAWAN K
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
26.08.2020



LIR No. 4669/16
Mukesh Kumar vs. M/s Orix Auto Infrastructure Services

26.08.2020

Present: Sh. Pankaj Arora, AR for the workman through video

conference.

Sh. Anurag Chaudhary, AR for the management through video
conference,

The matter is fixed for today for hearing final arguments.
But the Ld. AR for the workman seeks adjournment.
In view of the request made by the Ld. AR for the workman,
the matter stands ad ourned for hearing final arguments 3[1__99. 12.2020.
Ahlmad is directed to send the copy (r'qf thi

concerned official of District Court, RADC for uploadi

order to the

on the official

website of the District Court.

Presiding/Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
26.08.2020



LIR No. 5153/16

L . ;
axman Singh vs. M/s Orix Auto Infrastructure Services

26.08.2020
Present: Sh. Pankaj
. | Arora, AR for the km i
e nfhenoe. workman through video
Sh. Anurag Chaudhary, AR for the management through video
conference.

The matter is fixed for today for hearing final arguments.

But the Ld. AR for the workman seeks adjournment.

In view of the request made by the Ld. AR for the workman,
the matter stands adjourned for hearing final arguments on 09.12.2020.

Ahlmad is directed to send the copy of this) order to the
on the official

concerned official of District Court, RADC for upload;
website of the District Court. /

Presiding Officer Labour Court-1X
Rouse/Avenue Courts/New Delhi
26.08.2020



A5
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LIR No. 5209/16

Balbir Singh vs. M/s Orix Auto Infrastructure Services

26.08.2020

Present: Sh. Pankaj Arora, AR for the workman through video
conference.

Sh. Anurag Chaudhary, AR for the management through video
conference.

The matter is fixed for today for hearing final arguments.

But the Ld. AR for the workman seeks adjournment.

In view of the request made by the Ld. AR for the workman,

i 202
the matter stands adjourned for hearing final arguments on 09.12.2020.
his order to the

Ahlmad is directed 10 send the copy(o

concerned official of District Court, RADC for upio

website of the District Court.

Presidin . ‘
Rouse Avenue Courts/New Delht

26.08.2020



LIR No. 3935/16
" asrar Ahmed vs. M/s Vinko Auto Industrieg Lig

26.08.2020

Present: None for the workman.

Management is already exparte.

The matter was earlier fixed for 24.04.2020 for hearing
arguments on application for additional evidence. But the matter could noy
be taken up on that day, in view of spreading of covid 19.

Today, no one has appeared on behalf of the workman through

video conference.
Accordingly, the matter stands adjourned for hearing

arguments on the application for additional evidence on 10.12.2020.
order to the

on the official

g

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-l)fl
Rouse Avenue Courts/New Delhi

26.08.2020

Ahlmad is directed to send the copy o
. . fis
concerned official of District Court, RADC for uplogdm

website of the District Court.



o

cA No. 565/16
ajay Kumar vs. BSES Rajdhani Power Ltd.

26.08.2020

Present: None for the workman.

Sh. Rajesh Sharma, proxy AR for the
video conference. Managemen througy,

The matter is fixed for today for hearing final arguments
Today, no one has appeared on behalf of the workman through

video conference.
Accordingly, the matter stands adjourned for hearing final

arguments on 16.12.2020.
Ahlmad is directed to send the copy

concerned official of District Court, RADC for uplgading on the official

of this order to the

website of the District Court.

(PAW/ AR MATTO)
Presidirig Officer Labour Court-1X
Rotse Avenue Courts/New Delhi
26.08.2020



LID No. 394/16
gunil Kumar Bhardwaj vs. Hearing Plug A Brang
owned by Bengal Hearing Speech Hearing pyy Ltd

26.08.2020

Present:  None for the parties.

The matter was earlier fixed for 23.07.2020 for hearing final
arguments. But the matter could not be taken up on that day, in view of
spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for hearing final

arguments on 13.01.2021.

Ahlmad is directed to send the copy ofthis order to the

website of the District Court.

(PAWAN |
Presiding Officer Labour Court-1X

Rouse’Avenue Courts/New Delhi
26.08.2020



LIR No. 8870/16
Harender Betha vs. M/s Karan Holiday Inn

26.08.2020

Present: None for the workman.
Management is already exparte.

The matter was earlier fixed for 23.07.2020 for hearing exparte

final arguments. But the matter could not be taken up on that day, in view of

spreading of covid 19,
Today, no one has appeared on behalf of the workman through

video conference.
Accordingly, the matter stands adjourned for hearing exparte

final arguments on 13.01.2021.

Ahlmad is directed to send the copy of thjs order to the
concerned official of District Court, RADC for uploadjrg on the official

website of the District Court.

(PAWAN KUMAR MATTO)
Presid,iné Officer Labour Court-IX
Rotise Avenue Courts/New Delhi

26.08.2020



